
.  IN THE CENTRAL MWIN ISTRATIJE TRIBUNAL
principal benchs NEU DcLHi

O.A. N,o. 2394/96

'nbu Delhi this the 8th day ~nf Noxember 1996

Hon'ble Shri R.K.Ahooja, RemberiA

Shri 3a i Singh c • - r.i-, '
3/o Late Shri Sukhram bingh,
R/o 3-1/6, Budh Vihar Phase-I,
Oelhi-41.

(By Advocate: Rrs Reera Chhibber)
Uersus .

Union of India, through
Director General Ordnance Services,
Fi.G.O.'s Branch 8D, Army HQrs.,
New Oelhi-11.

2, Coramandant,
Ordnance 'Depot,
Shakurbasti,
□8lhi-56« j

(By Advocate I None)

.Applicant

. .Responden ts

OR PER (Oral)

Hon 'ble .Shri R .K.Ahoo j^:,fleniberiAl
After hearing, the case for some time, the learned

counsel for the applicant .seeks permission to uithdrau
this application. Permission is granted, uith . 1 iberty
to seek any further remedy after, the repreisentation
is disposed pf^ in accordance ulth lau, if so advised,
2. The OA is disposed of accordingly.

(R.K.AH®

cc.


